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CENTRAL ADMINISTRATI VE TRIBUN AL PRINCIPAL B EN CH

1) 0 A;No,3359/98 \/
' o

New Delhi: this the 2% day of February,1999.

HON'BLE MR, S.Ro ADIGE, VICE CHALAIAN ().
HON'BLE MR, T.N,.BHAT,MmMBER(D)
1. Raj Pal /o Shri Samay singh,
R/fo ill .& P.O, Palla,
NBU DBlhio i
2, Randhir singh §/o shri Kowal Ram,

R/o., Vill, & P.0O, Palla,
New Delhi,.

3, Krishna Pal §/o shri Jai singh,
Rlo .Vill; & P.0, Palla, | _
NEU Delhi ’ ev o e !pplicants.

(shri M. K.Gaur, pdwo cate)

Usrsus

National Capital Territory of Del hi

through o
1. The Oirector General,

Home Guard & Civil Defelces

Nishkam Sewa Bhawan, Raja Garden,

Neuw Delhi.
2. The Commandent, . |

Home Guard & Civil nefence,

Ni‘gﬁkam Sewa Bhayan, Raja Garden,

New Delhi o «sso RBgpoOndents,
(By adwcate: Shri Rajindser Pandita).

2)0. a.No, 48/99

Brijesh Yadav 8/0 Shri Ram Surat Yadav,
R/o D-3, West Vinod Nagar, Mandauwali,.
Fazalpur, ~ :
DBlhi "110 092 A ..........ppplicant.

(By adwecate: shri M.K.Gaur).
Versus

Govt, of NCT Delhi, through

1. The Chief Secretary,
5, Shamnath Marg,

New Del hi,

2. The Director General,

Delhi Home Guards & Civil pefence,
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cTl Complex, Raja Garden,
New DSlhio .

3, The Commandant,
Delhi Home Guards & Civil Def"ence,

cTl ODmplex, Raja Garden,
New Delhlg oo RaSpOHdents.

_OROER .
HON '8L E MRe 5o Re ADIG Ey VICE CHAI AMaN(A).

as these tuwo 0as invol ve common
| questions of law and fact, they are baing disposed

of by this common orderd

2. bplicants in thess 0 As impugn action
~of respondents terminating their gngagement in the
Hom e Gué_rds D rganisation and seek re-engaganent

and continuance.

3. 1t has bgen held in a catena of judgments
delivered by the various benches of this Tribunal,
the most recent being ons delivered on 11,1.99 in

0 g No.2006/98 Chandeshuar & anre Vse Govt. of NCT
of .Delhi & Ors, and connected cases, that the
applicants cannot ol aim either regularisation or
continuance as a matter of right after expiry of
initial period of engagenent which under rules is
three years, This view is based On the judgment of
pex urt in SLP (C) No,12465/90 R.D.Shama Vs.

gtate of anjab & O rs,

4, In the result, we find oursel ves unable to
intervene in the matter and these two OAas ars
dismisseds No costs,

5. Let copies of this order be placed in both
0A case recordsy

LMMP/S% s | /fgéi(ﬁ

(T.N.BHAT) (S.R
* .ADI
M g8 Er(3) VICE CHAIHMN(A)
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